
CENTRAL A4INISTRATIVE TRIUNAL 

CALCUTTA 2ENCH 

O.A.1069 of 1996 

Present: Hen'le Mr.Justice S.N.Mallick,Vice-Chairman. 

H,n'1e Mr.M.S.Mukherj ee,Aministrative Mem)er. 

NINA PANI KARAR 

-vs.- 
UNION OF INDIA & ORS. 

For the etitionér: NONE. 

Per the resenents: NONE. 

Orere on: 02.12.97. 

ORDER 

.S.N.M&llickV.0 

None appeared for the petitioner. There is 

nothing on record to skew that the petitiener has served 

on the resenents in compliance of the Order passed by 

this Triuna1 on 22.7.97. In the aforesaid Order, it has 

44 

	 been directed that no further opportunity for service 

would Ive !ivePl. 

Unier the circumstances, the aiplicaticn is 

rejected for nen-cempliance of the aforesaid Order. 

No erder as to costs. 

(M. S.Mukherj ee) 
	

llick) 
Meme r(A.) 
	

Vjce-Chajan. 

13 


